OPEN COUURT
CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHASAD BENCH
4 ALLAHABAD

Allahabad : Dated this 2nd day of January, 2002,

Original Application No, 1541 of 2001,

CORAMN o

Hon'b]eIMaj Gen KK Srivastéﬁa; A.M. . !

Adya Nath Son of Late_Kam}arkant Mishra

Resident of Tulapur(Gahashipurua)

Post Office’Mukundpur, Distt-Allahabad,

~ (Sri Anupam Shukla, Advocate) . ., . . ., Applicant

Vsrsus

L)

1. The.Union of India
Through its General Manager,
Northern Railway, Baroda House,

New Delhi,

2. Divisional Railuay Manager,

Lucknaow,
3. Divisional Railway Manager,

A]]ahabad,

(Sri AK Gaur, Advocate)

e e« % o o o Nespandents

o s e mms mee

JRDE Rriﬂfr_a_ll

By Hon'ble Mmj Gen KK Srivastava, A.M,

» : > el

This application has been filed under Section 19 of the

Administrative Tribunals Act, 1985 sseking the following

reliefss-

(i) to direct the respondents to provide a suitable
job to the applicant in.accordancq with his
academic éualificatiod under the relevant service
‘rqles p:escribed for dependent of railuay servané
dying in harness,

(ii) to direct thse ﬁequndents}to decide the

representation dt,15-1=2001 of the applicant

(Annexure-A-2). : &\ v -




2 The Facts in brief g‘Vlng rise to this cas - are
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N
> .

that the applicant is the adopted san oF Late Kamla\Kant:
Mishra, As per app]lcant his Facher wgs a r‘Dv-@-rnment'.
6ﬂp]lyee§ln the Indlan Ral]uays as Gateman and he had

rendered continususly 10 years of service. . He worked
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at Prayag Railuay Station as a Gateman and thereafter he

was shifted to Faizabhad and his serVi:es uene cbnfirmed

during his life time, HlS father died 1n harness on

-

4-11- 1978 when he was. of minor age of ahout one-year, His

-

mother was not in a position to take the joh at that time.

4 Sfi Anupam=5huk]a, ]earned counsel for the applicant

sUhmitted that after‘attaihing'fﬁe age- of majority the

@pplicant has heen running from pl]]ar to post and regufarl

met the D, R M. Luc <now, who has heen promlszng to took into

Nis case. He also made a FeprESCﬂCdblon on 15-1-2001.

\ 2
(Annexuren2) which fas so far not been dacided He further

suhmztted that in absence OF any JOb the app]xcant is ‘not

'ahle to lookafter the uldow of the ex-Rail way empJOyee ;nd

his case deseryes ta be c0n31dered\on compassionats ground,

4, Sri AK'Faur counsel far the raspondents ralsad
pre]zmlnary ohJect’on on’ tuo counts Flrstly, that date:
of ataining the age of maturlty of the app];cant has nDt

been gluen in the UA. As per. appllcant, haluas one year old

on 4-11-1978 when his father died, Obviously. the applicant

attained the age of majority during 1995 and as per rules

: thé claim fOr ‘appointment on.compas°10naue ground shou]d

have been preFerreo within one year af attaznlng the age
of majority uwhich has not heen done. The case is thereforn

QFOSS]y clmn harred and, deseryes to he dlamlssed Secondly

no details regarding LaLe Kemla Kanc Mishra qbout the perlod

N

he served Ral]uays have been given therehy maklng 1t

1mp0551b]e for the Tespondents to consider the appllcant s

- claim, - : Ga .
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f5, I haye heard counsel for the parties and pgruséd ;

i3

the recoéd, Therevié Fbrée in the arguments“of Sfi AK Gaur
cohnsei for the respondeﬁts, In para 455 the~app11cant has
averred that ‘he was one yser o]d on 4=11- 1978 at the time
of death OF his Father. Therefore, admltuedly.he acalned

thes age of majority ering 1995} As per rules ths applicant
should have applied fo£~compassionate“appoiniment uithin'
onge year of attainind‘majority which has not heen'doné.

Ths app]icant raised théicléim for compassionaté appointment

only in 2001. dn/view of thevaroresaid/disCussionfand

3

-observatlon the case is- barred by limitation and, therefore'

- deserves to he rejected The UA is accordlngly dlsmlssnd

? -

as. time harred, No costs,’

k5. : It'is houevar, open to the applicant to purSué;hi$

representatlon if he so wishes and it is uppo the T J!

respondents to decide the same in BCLOFdaﬁCE blth law,.
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